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wr, |, «tfafaur fatem/1/84/2014.— st
Tt o fasmra wifteor sifuf@d, 1999 (1999
41) H 9 14 3R &1 26 F Y ufed s sAtufE,
1938 (1938 1 4) T 4RI 114T AR Y&T VIRl 1 G
I T, W01 STH HATGHR HHTT o Tl TR H
% 9% TAggNl Frefafe fafem o= @, srefq:—

1. e W 3R aRw

(1) 3 fafrem < fafames iR fawm g
(3T 98 Yokt Tard) (T "ened) faftem,
2013 e |

(2) 3 fafm TR 99T § 3% YEWE Hi
TR@ & 99 B |

2. AAHT & AEHHTRTOT o T ort 3iR femanfaty

wtr fafemaes o fasE g (= ua
Teush-TEree gar) faftaw, 2001 ¥, fafEm 11(1)
oAt < ufeentud feran St

“IdiT 1 UST SREY T FAR0T HBTH AdE-3 o

TFefteror & forw feifia st enedd w1 waiftd i

e ¥ %9 ¥ F9 99 9 92 . 15,000 (Faa

5% TR T0F) & TRl Yo & W1 R

HE W A g9 wt stfafea safy & faw fwan s
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INSURANCE REGULATORY AND DEVELOPMENT
AUTHORITY

NOTIFICATION
Hyderabad, the 22nd January, 2014

Insurance Regulatory and Development Authority
(Third Party Administrators-Health Services) (Second
Amendment) Regulations, 2013

F. No. IRDA/Reg./1/84/2014.—In exercise of the
powers conferred by Section 114A of the Insurance Act,
1938 (4 of 1938) read with Sections 14 and 26 of the
Insurance Regulatory and Development Authority Act,
1999 (41 of 1999), the Authority in consultation with the
Insurance Advisory Committee, hereby makes the
following regulations, namely:—

1. Short title and commencement

(1) These regulations may be called the Insurance
Regulatory and Development Authority (Third Party
Administrators - Health Services) (Second Amendment)
Regulations, 2013.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2. Conditions and Procedure for licensing of TPA

In the Insurance Regulatory and Development Authority
(Third Party Administrators - Health Services) Regulations,
2001, Reg. 11 (1) is substituted by the following:

“A license granted to a TPA may be renewed for a
further period of three years on submission of the
prescribed renewal application in Form TPA-3 along
with a renewal fee of Rs. 15,000 (Rupees Fifteen
Thousand only), at least thirty days prior to the date
of expiry of the license.”

T.S. VIJAYAN, Chairman
[ADVT. 11I/4/161/13/Exty.]
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